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SHRI D. R. CHAVAN: It is only
lbaqt a month back that I paid a visit
ts' Kkhem Karan, not only to Khem
Karan but to the Border also. I may
state for the information of the House
that upto the border not even an inch
of ‘land has been left over by these
persons and that they are cultivating
all the land. I have seen it actually.
Concerning special benefits, I do not
understand what special benefits are to
be given.
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SHRI D. R. CHAVAN: As regards
the distribution and disbursement of
ex-gratia grants, I had a meeting with
the Rehabilitation Minister there in
Amritsar and, concerning that, practi-
cally 99 per cent of the schemes which
are grant schemes have been imple-
mented. Concerning the break-up of
the figu-es of expenditure as to how
much has been spent in Burki and
how much has been spent in other
areas, that break-up is not there. But
more than Rs. 4 crores have been
spent.
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SHRI CHINTAMANI PANIGRAHI:
The hon. Minister may please try to
. urderstand the anxiety of the hon.
members of this House. I would like to
know this from the hon, Minister.
Though the immediate reference was
‘not awvailable with me, he referred to
it. I remember, this was refeired ‘to
‘at the time of Mr. Mavalankar and
also Dr. Radhakrishnan, May I know
what were their opinionsg on the sub-
ject?

DR. RAM SUBHAG SINGH: Dr.
Radhakrishnan said:

APRIL 4, 1968

‘Oral Answers 2138
“In the present context, the case
for a Standing Committee
seems to be very feeble.”

Mr. Mavalankar said:

“In the form of Government in
which the exe:utive is wholly
responsible to the House, no
Ministry can function effec-
tively and with one mind if
it has to consult the diffcrent
sections of the House through
Standing Committees in the
details of administration,”

SHRI RANGA: When late Shri
Mauvalankar and Dr. Radhakrishnan
were considering this matter, at that
time, 90 per cent of the House was
under the control of one Party. Pre-
vious to the achievement of freedom,
we used to have these ‘committees and
at that time we considered all these
things it never came in the way of the
then administration which was more
bureaucratic and which, at the same
time, used to receive the Resolutions
of those committees, The present
pasition is that, as my hon. friend
said, they wanted to give one years
trial. They have given that one year.
Last year they started it. Since last
year, the correspondence has been go-
ing on and the Opposition Parties have
been non-cooperating with these com-
mittees. Some of the members at that
time when they did not know that the
Opposition leaders were taking this
view, had expressed their wish to be
members of those committees, but,
thereafter, they informed the Minis-
tries concerned and also my hon.
friend their unwillingness to continue
to be associated with those committees.

I know personally my hon. friend,
I'r. Ram Subhag Singh, is not keen on
differing from us, but then he happens
to be the Minister now. Earlier both
of us were Secretaries—l was the
senlor Secretary and he wag the
junior Secrétary—of the . Congress
Party. ‘The Congress Party has had &
very good - system_ - They have their
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own informal committees to which
they invite the Ministers. The Minis-
ters used to be good enough to be
present there and try to listen to their
views. In addition to that, there used
to be these consultative committees to
satisfy the opposition parties.

In the light of these things, since
that one year which they wanted to
give for trial is almost over now and
the new year is going to be started,
may I know whether they would now
try and accede to those suggestions
and demands that have been placed
before them unanimously by all the
‘Opposition leaders. After all, we have
not asked for too much; we have
asked for only five committees, out
of which three could be presided over
by the Congress and two could be pre-
sided over by the Opposition. Already
they have one Opposition member as
the Chairman of one of the three very
important Financial Committees. It is
not too much out of the way, when
there is this Cabinet monopoly of
power here, that the Opposition has
asked for, and it is only our privilege
that we have asked this from the Par-
liamentary point of view, with your
protection, Sir, only to be able to give
greater consideration to those various
demands, various administrative
matters, for which the House is not
in a position to give sufficient time.
‘That is why I would urge upon you
to use your good offices also not only
with this poor Minister but also with
the whole Cabinet and see that the
Cabinet behaves in a democratic man-
ner and accedes to the demands made
by the Opposition leaders.

DR. RAM SUBHAG SINGH: There
is no question of our behaving in an
undemocratic manner. We are res-
ponsive to every idea and we propose
to function ag democratically as one
can conceive of. Therefore, I say
that we have now tried for about a
year and we propose to consult the
leaders of the Opposition, and virtually
the entire Parliament; we will also
take your guidance, Sir, and come to
a decision. :
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“The Ministry comes with a defl-
nite policy and it is being
accepted by the majority of
the House. It will not lead
to smooth working to have
heterogeneous committees,
even though they may be
advisory, which have to be
consulted on almost every
matter or act of administra-
tion.”

-

SHRI SURENDRANATH DWI-
VEDY: It has nothing to do with
financial committees. We are con-
cerned with the rights of the House,
with the rights of the members of
the House. It is not a matter be-
tween the Congress and the Opposi-
tion. So far as the Informal Consul-
tative Committees are concerned, our
experience, not only of the last year
but of all these years, is that they are
almost useless committees, serving
no purpose whatsoever. Therefore, if
Parliament has to function through
committees, we have suggested that
there should be a better and active
association of members in scrutinising
the activities of the Ministry. For
that purpose, Standing Committee
for only four Ministries were sug-
gested. It is not that we wanted
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Standing Committees for all the
Ministries. To begin with, we wanted
Standing Committees for four Minis-
tries and Consultative Committees,
not Informal Consultative Commit-
tees but Parliamentary Committees
of consultative nature, for other
Ministries. I want to know what pre-
vented the Government from accept-
ing this stand. Let the Congress
members not think that it is only the
Opposition which is pleading for it.
It is for the entire members of the
House to be associated like this. Is
this not the experience of the Minis-
ter? The entire Opposition has boy-
cotted these committees and, therefore,
these are merely Congress committees
which are known as Informal Consul-
tative Committees. Sometimes the
Ministers say that the Consultative
Committees have given this advice.
Let us stop this altogether.

DR. RAM SUBHAG SINGH: Actual-
ly there is no question of any differ-
ence of opinion between the Congress
and the Opposition in this matter be-
cause we ali: want to function in an
effective manner. It is not true that
these committees, which came into
being in 1954 and which have been
functioning since then have functioned
uselessly, because they have contri-
buted a lot.

Regarding the constitution of four
Parliamentary Committees in res-
pect of four Ministries, we.did consult
the concerned Ministries and we also
tried to pursue the system that
obtains in UK. and as the House
knows, so far, it has not been agreed
to constitute Parliamentary Commit-
tees, but we are open and we are
going to consult these leaders. My
esteemed friend, Mr, Surendranath
Dwivedy, is also one of the leaders,
We will be consulting them very soon.

SHRI G. VISWANATHAN: From
the reply of the Minister it seems that
he wants to do something but there are
legal and Constitutiona] hurdles in the
way.. (Interruptions) May I inform
him that In Australia. where the form
of Government is the same as ours,
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the Parliamentary Committée is
given the power to summon even Am-
bassadors as witnesses? Why can the
hon. Minister not gracefully and
straightway concede the request of the
Opposition?

DR. RAM SUBHAG SINGH: How
can I accede to emulating the pattern
of Australia gracefully and instan-
eously? It shall hae to be gone
into by the entire House and every-
body concerned. For, this system
was decided upon by the Constituent
Assembly and it has come into prac-
tice later with the consent of the Lok
Sabha and the Rajya Sabha. So, it
shall have to be gone into again.

MR. SPEAKER: Now, Shri Madhu

Limaye.
SHRI BEDABRATA BARUA rose—

MR. SPEAKER: It is the demand of
the Opposition, Why should the hon.
Member get up and take the time of
the House? I do not mind calling him,
but the hon. Minister is absolutely
capable of defending himself."
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MR. SPEAKER: This is not the
occasion for that.
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MR. SPEAKER: All the Members of
the Opposition are agreed on this.
There is no difference of opinion
among the Members of the Opposi-
tion; all of them are united on this;
from the first group to the last group
all of them are united.

SHRI NATH PAI: So are you.

MR. SPEAKER: They have been
asking for this for the last one year.
Government, of course, has to consider
it. The hon, Minister has agreed that
he will consult the Leaders of the
Opposition groups again. Then, let us
see a step further and see if we can
do anything like that.
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MR, SPEAKER: 1 am here always to
help . ..

st ¥y, fam¥ : w9 3T X A
Tifed |

SHRI S. KANDAPPAN: You should
help us on this.

MR. SPEAKER: Now, the Question
Hour is over . . .

SHRI S. M. BANERJEE: I have been
rising, but I have not been allowed.
This is a question which has been put
which concerns the Members of Par-
liament as such.

During the conference of the Chief
Whips which was held recently at
Simla, there was unanimity of views
whether on the Congress side or on
the Opposition side, that such in-
formal consultative committees
should be abolished and there should
be standing committees instead. The
conference was presided over by the
hon. Minister himself, I am not in
favour of bhye-elections, and I do not
want a bye-election immediately on
this issue. But I wouldq only submit
that if such a unanimous decision of
the Chief Whips' Conference is going
to be violated like this, then in future
we shall think a thousand times before
attending such conferences.

DR. RAM SUBHAG SINGH: That
is not a fact, because the Chief Whips’
Conference never said that the con-
sultative committees should be abo-
lished.

SHRI S. M. BANERJEE: Informal-
ly it was said.

DR. RAM SUBHAG SINGH: I am
reading out the recommendation, which
was as follows:

“The Conference, while appreci-
ating the recent changes made
in the working of the infor-
mal consultative committees
at the Centre with a view to
make them more effective re-
commends that similar com-
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mittees may also be set up in
all States, Union Terri-

tories...."

So, I do not know wherefrom the
hon, Member got that impression.

SHRI S. M. BANERJEE: Let him
read out the whole thing.

MR. SPEAKER: Before going to the
short notice question, I would like to
say one thing. Yesterday, I had said
that Shri Samar Guha and the Educa-
tion Minister had agreed to some-
thing. There is nothing wrong in that.
I want that there should be agreement
between the Minister and hon. Mem-
bers. My work would become easy if
that type of agreement is there, There-
fore, there is nothing wrong in that.
If a short notice question can be put
and the hon. Minister agrees to answer
it, that would be a very good thing.
There is nothing wrong in that.

Today also, there is a short notice
question in the name of Shri Samar
Guha, Let him put it now.

SHORT NOTICE QUESTION
“Gherao” in Jadavpur University

SN.Q. 17. SHRI SAMAR GUHA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that recent-
1y the Vice-Chancellor, Registrar and
50 Members of the teaching staff of
Jadavpur University were “gheraoced”
by the students for over a whole day
and night;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to ensure honour, dignity and security
of the University teachers of the said
University in particular and of the
other Universities in general; and

{d) whether Government have any
plan to improve the teacher-student
relations with a view to tackle the
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problems of students’ discipline in
Universities and other educational ins-
titutions?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) A section
of students of Jadavpur University
“gheraoed” the Vice-Chancellor, some
teachers and members of the Govern-
ing Body on March 19 upto 11-30
p.m. Again op the 30th March, 196¢,
the Vice-Chancellor, with 46 teachers,
officers and office staff, was confined 1o
the Committee Room from 5-30 p.m. on
that day to 3 P.M. on the following
day,

(b) The students of the Faculty of
Engineering and Technology demand-
ed the postponement of University
examinations from 10th Apri]l to 28th
April, 1968.

(c) The matter primarily concerns
the State Governments.

(d) The Education Commission
has, in its report, recommended setting
up of Joint Committees of staff and
students for discussion of common
problems and difficulties. It has also
recommended that efforts may be
made to remove educational deficien-
cies that contribute to students un-
rest and the setting up of an ade-
quate consultative and administrative
machinery to prevent the occurrence
of acts of indiscipline. The recom-
mendations of the Education Commis-
sion have been forwarded to the State
Governments and Universities for
consideration and implementation to
the extent considered feasible.

SHRI SAMAR GUHA: In view of
the fact that students’ strikes, de-
monstrations, gheraos and other forms
of expressing grievances of the stu-
dents are almost plaguing the educa-
tional life of our country and also
creating a lot of trouble for the pro-
gress, peace and dignity of our educa-
tional institulions, and keeping in
view the recommendation made by the
Education Commission, will the hon.
Minister convene a national convention





